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Mathur, Shri Jagdish Prasad
Patel, Shri D. K.

Pitamber Das, Shri
Sakhlecha, Shri V. K.
Shejwalkar, Shri N. K.
Varma, Shri Man Singh
Yadav, Shri J. P.

The motion, was carried by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

THE MULKI RULES (REPEAL) BILL,
1973

THE MINISTER OF HOME AFF-
AIRS (SHRI UMASHANKAR DIK-
SHIT): Sir, I move:

“That the Bill to provide for the
repeal of Mulki Rules, as passed by
the Lok Sabha, be taken into consi-
deration.’

The question was put and the mo-
tion was adopted,

MR. CHAIRMAN: Let us now take
up the clause by clause consideration
of the Bill

Clauses 2 and 3 were added to the
Bill,

Clause 1, the Enacting Formula

and the Title were added to the Bill.

SHRI UMASHANKAR DIKSH-
IT: Sir, I move:

‘That the Bill be passed.

The question was put and the mo-
tion was adopted.

——

I. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE
KONKAN PASSENGER SHIPS
(ACQUISITION) ORDINANCE, 1973

II. THE KONKAN PASSENGER SHIPS
(ACQUISITION) BILL, 1973.

MR. CHAIRMAN: Let us take up
first the Statutory Resolution of Mr.
Mathur. Yes, Mr. Mathur.
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RE. EXTENSION OF SESSION

MR. DEPUTY CHAIRMAN: I would
like to inform the Members that the
House will sit on the 22nd and the
24th for transacting Government
Business, It was requested by the
Goverrment and the Chairman has
agreed that we will sit on those days.

Yes, Mr, Mathur,

1. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE KON-
KAN PASSENGER SHIPS (ACQUJ-
SITION) ORDINANCE, 1973—contd.

I1. PASSENGER SHIPS (ACQUISI-
TION) BILL, 1973—contd.
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THE MINISTER OF SHIPPING

AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): Sir, I move:

‘That the Bill to provide for the
acquisition and transfer of the
Konkan passenger ships in order to
serve better the needs of the mari-
time passengers of the Konkan
coastal region and for matters con-
nected therewith or incidental
thereto, as passed by the Lok Sa-
bha, be taken into consideration.’
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FgT UF YEIT FFAT F40 HIT T4
T § Sy W owvmT |
&  art agmar ft faw gy
g 3 4) 97 IH g T & 1S (¥ 39
foqa gax fasre g9 AT fwar o
@Y1 %1 & f5 M9 3887 909 Fifrg
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Shig:
A TG T 7 o e Tifew ®
T ) AR @ @ U fAgAr & 98
v w fag § oA oAy WA
IEr Tl qx, S fgES & ay
ST S SR FEOAT R AT G 1 gET
foqme & o9& @A gg WET W
I |l FARY fTHE F9 q@r,
sa% M 0 frafag FOF F@Tag oF
faq g | Fawgar TF N T TR
A3 A1, T @4afc 91, T fawew
g | gvgEy, § T oA & qWEA
fa=mT g Far g |

The question was provided ,

Y gHo FHo fwrr (ST w3W)
SUEAET HEIST, TH HE T F TIT AT TA7
¥ zA fagg ox § #A777 § FF AN
99 g FFT § AR 48 fAaq ms av
fagas & w7 § 77 7 § 9fFT 37 0}
FfT wEemT & &7 § HI qOA F
B X qoF A AATE MR E | SRy
W TFT g EAST  F 90T §
ag fAfaae g 1 =8 &5 fqarg =
T fF za4T qae =t v A oft | gAY
g7 7 34 @9 3 fAgeT A #
Y VARG A A A 77 TH qGA A
faar 9qY e gr a1 fF ®iww Fy
ST THY dgg frsd AR A
T 93957 § g A% S1{e< ghar 41
TO Tq @I A F AT E

oS &7 fagas AT W § g9 o
faqaw # @Wd F T § AfFT 7900
gy B 7€ WeARW F ®T 7 7 4w |
gW TH «1q T @EHT F4 § B a4
% W7 OF SWar F0 Far & oA §
I AT AT AR HIT SAH ALH-
FOTEN | TG AR FIE AU AgT Y
7@ fa weamew & sfio & g ik 7y
FF w0 T & F afamwe F 9
o ag, 8 e agr ey ¥ wfkg
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g a8 us famfacfes seam= &
g oaHar g1 1 & 9 fad &7 @ng
Faal g fagas ¥ ©7 7, WARY #
w7 ® qwg ¥ gAAar g i oA a
TeTg &Y, warer | qarg &1, qagd afgl
F1 @qig &7 T 5 qFrT I 12 g
FI A GAT HIT TST TATEH AT 2
AR &g aE F1 FARA IR gY
SITC o7 7 ¥AATT g WAL AZ T §HT SHT
qar gudr waRr F faqdq T gar |
¥ T FFT Ia91 &Y F3 F 39 a1q
FACT FEAT |

Ol ag ¥ @ ”AEW ¥ oag
FgAr 9 & FFw 7 S fE
W ST JFET A T AT 7Y
ST F FE-—F 9g7 frosr garar &
qqT FE WA HAT AT T IT gATH
F1 I@T g AT TG, AT @ IF AR
FT 3@r g, AR w7 oW garEn, Sy
IET FRT WA A 2, § 9997 agq
fred ga g, agra W &1 a@T &, 7 O
FT ATEAT &, T AH FT JTAATT &, TR
FE ATIATT § AV IA B ATTATT |
HI qaA gz fafaar AT weqet
# far &9 FF F), I@A TRET
a2t #7 ¥ 78 3§ #1 #T ¥ w7 a7
FT faar, BT a7 sy TRCH FeqAT
#1 faar, at € wzgm 47 "Em g,
FEN W@ g FF 1 FAT T 3 @
T §H, TET W FW 5 AT |
qar Ay fRaar G@r g FiE Wy
qIFS IR g § S awar g fw
EART 1 FUT T T GIET gHT & FAfFHA
g g g1 9 98 ag qrew gur § fw
TET 1 FUT F FTH0 FAET F7 FAM
afas 7 w21 gar § 797 oo AfEAw
§ @F1 FAE 20 AT R ©
| 36T E-—TE AN FEOETL, 0F §Y
FIqAT &1 F 92 TS §, TF FIQ FFAT
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[ ggo e fax]
§ A ux d9w w8, T SEET
S BY AT WA T S SE )

oI THY 73T # T gy gefeae
Samwe ¥ fafreex ot gagromq o
agr ¥, fgm anfeew &1 qarer "
TET | AMAT AT ST gH 1 g
grEfwes 1 garar o | g re-
fe &1 oF fewar @arw fefese @,
AR 7§ A oF fgear mivamerg
7 g wiwamarz arer gfte e &
g Wiv wgrwer aeit gf e AR A g
IAT GIW F HT T fommr A1 AT
SET 9% & §HAaT § HNE ged "faed
TR AT G, AAHRT R TG0 I3
FAfs wOF  GEE g S oar
AT FET G, WOE ey wided w1 F
ag W19 fom wx owg oA f5 g
FIYAT AT ATFATIS AGT Kl AT, AGT
afr wrasr g |ar e frar s
AR Fgr & fAr W F Fr
F feu, wgraer wET wgdt Ot
agt 3@ o foqar <@, @9 &N aEr
gar fem 5 3w & wEiuwe &
FAqAT HT 4 A T mfsEE w1y
FAET F q9T ST qT TGP ATAAT
gagwrq St @ &1 §T Ta—fed
qAE FT Ard F——Ady, § Faw =ne
HT FrOAT £ A7 F A, EARIAT
& far g Ad § g A wER A
FEET HY T FA, a1 T g
FEA FEGET ST IEH i
et dEe Jgr faar @ W) FE
qa9< giggs & 78, 797 FO 7
gaRt ag WaT @1 fear wan v At
FY FEATST FT & (F AG FFAT F1gAT
g

FEA qra, AW, S § e
#AT S & STAAT AT §, A 4 & fF
T 4 AT GEY 4G e——fawe HIer
AT G, & 1972 o F Heq Fr A
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& wia fF W1 Y awrs wf, 9§ FAE
T 578 G 1973 %o A Uw frawisow
&, fawrfor a—s=A Far v 42
P e sgrT sy av 20 Hedy
feTat agm &Y fawifor N, 98 qwr
g o Ay ¥= A, A ¥ fF gsare
Fg o, afed 20 Ty F I A
AT W@ AR qE 42 HEd AEQ G
T™ X 7 qIE FT AT HEUTRA
ST fFur iR 14 ardrm w AN
®E FT F 30 HrEE A A HEH
71 2 feurlfsiad fr 2 | faat § 30
Frsdt a3 faar &, a7 Fur 30 wredl
IART A AV FAT I THIQ | A A
STHET, 98 918 A &WT Ag7 & | wT
SR TAFTT TW a9 #1 30
FrEET T AFIET STEIT A1 gW SATT
FI TUTT FET & 4T WG T F1 AT AET
U 4T 9g A A1 0 wE) Y | 4% A0
v wwar g fFosaa wfas, 9adr
YA, o @ oA g g o
7T gew | i@ SEIGT WV AT A5
FT TH TG W Y FT & T qATUE
arg mE fF ag fgueH d ST FT
TATE 37 & gHY sivTg MIT AAT WA ar
wdy s 4 FyrE oze v &7 fEwar fE
FgT & g sar< faur wmar & 1 A
T gl & g A AL TF HIAWIS
vz & fa 2 sigrer § FeadT F AT ag
2 SEIS ATAT FEUAT FHT FSOT GAT
qfors & TwaE aF | TEFH ATRFT
T TF THIHT OGT § A7 G943 & F )T
aF, [T ¥ aF hel §, BR-Be
28 § 13 37 BI-BE Ted & ITTHE
FT AA——HTGT HEIE T AR I G
o AT 6T vy & & d——ag
gegi X ¥ fewr ¥ 4 o @
wea wgY & Efawm @t W g
foiwd aog & T 9398 SgS BrR-gE
TEf 7 ST ALY &R & 1 T gawIT
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T qagq@ war N Fgw Fyq
wgre 74 o S g, w4 ghaer 938 €,
ag Fra A47 & afe m & srur g s awar
g #ifs 9% are Faw 41 &Y a3 wEre
g AR 9TF @ wAHed BE-er
SigTst AgY g E | &Y sgrel & ary
FHEFA 10~-12 B2 sgrs g arfed
AT gamE wAT GG ag gfF S
qF Sigret €, AT 7—8 BiF g o
DT Wfed arfs 9% #1512 qEt
|, @ 5, 10 W Fr g 9T, W@t
g efw 37 31 @ & IAFT FaT 6%
TET FIE A ST FHAG A W
agr G A4 1 g &) & |vgar fF g
S 3T arg Fr oAy AF

5 oF 31 =1F faw § of) o7
I7F s T 20 faasax w71 &
g WA 3 A 47 fF R W
FEAAT FT a7 > W § T IFMA
IRF! AT F AR 0 T fewr g0 fw
T FAFT A Ao T | 517 IFA AR
FT faar a1, a1 BT 3§ MIrAW AT
FT SET 1 7 (6% G & W1a R
¥ vz o friyeq = @ arear g froug
T 90 &g # foav ggers a8 § a9g
faw arg & qgge gi s awr 5%
g 1 Sir, 1 quote

“For the purpose of section 3, the
Konkan passen er ships shall be
deemed to include all assets, rights,
powers, authorit es, privileges and
all properties i+ the ships, all
rights under an - policy of insur-
ance, licence or any other instru-
ment, ang all other properties be-
longing to, or ield for the pur-
poge of running the ships inclu-
ling fuels, store<, machinery, appar-

atus, navigation 1 aids and many
other things ”

8¢ marer of Shiy 15 a  clearly

 defined word 1. the Maritime

I3

Shipping Act 3 em e
1541 RS—9.

|

s worar fafqr & Efwfaam
#1 TAAT AT9F F47 7 faar §, ag ana
EHTL g | aFY WS | gL ArAa
g 8, 1 Tad o g awd’ ¥ A< qH
gat At 7T v g1 FF g 0w
SIS HETAT & 916 T 747 97 AR
ITH! FAT T ®YA @R FT AR
§ FIHIT F &9 F frar ) & a3 a1a
WG G § AGT ATAIT g AFAT &,
qg T TAT gV 1

Wt wRamfy fRedt  gEEr
IR F fger 139 ar ¥ w8

Fogas 737 famr

st Qgo W fasy . IwiRe FqAT
F AR & fagr mar § oF FJETSH T4
QI IqF I AT (A7 § AR 7 1g
&0 Fgar 5 #7431 W g7 A7 A
wwtfag w230 F B o8gs g o
g99F ¥ TEEIEw ¥ “gwiee’
WET FIAT & | 4 FET F ST §, FET
a%F If=d, 731 TF FAEIRAT FIT AT
FET IF FETAA F3T | W AT FFAEIH
TEr ¥ @, AT #T W@ 2 faamrse
TAT FEAGAT | T H A AT R ATTH
qras g @3 |

SHRI KAMLAPATI TRIPATHI: Do
not fight for compensation.

SHRI S. D. MISRA: There is no
question of fighting I am putting a
point before you.

SHRI KAMLAPATI TRIPATHI:
It is a reasonal amount which is being
paid.

o' q8o w0 fAw Wy waAT W
AL T F AT AR ¥ AL A 7D
FZAT AL T, AAT MOT A AF F A
F 1 & oo aray gg Svw gafao
@ TET F FIF AT ITFT AW 3G |
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o g # Ag ST ARAT g
fir awr 7 ¥ oY wgy fv waafo
# W 23X A forderd 2 ag woay
2 gt 90 ATE ®THT T SART
¥ <@ § A ag 7-8 «1@ Tl fEm
yrgew ¥ a1 A w@r g 7 oAae ey
FAATA &1 FqET AT A AR A
e 3 G, @ AT IH 90 A TAY
¥y ) T FE AT G 7 R IE wE
wrgen g B s wma @ ave A1 faw
FT 3R 2 &Y 39 | w12 w1 wfgwr a4
&Y TqN 919 7@ #410F 9T § FAAN
oy gt fS=F7 3, AT Arg T AT
FAT 1 F A1 A AGY §ET W F qAA
WTF T T | a1 § 48 wFAT ArgAT
g % 37 a® & Afaw1T ;9 Tt AT
aq 8

7 a § 4 FaAT ANgar § wifw
RTT A< ATT qET FT 3] § ( 8 19 g
Ffrau s gAT ag § fF a8 W
gfgq g AT R & | S9RI WY
I OF FR

gy 1 & fag afeT @8 %o
g arar W g, zalaT g w
SqIF F | 3HA drow fewe 3, wizg
#1 gfaag 2 W @ F gfagr 3
THY q7E 1 FATT gEIR ATE A WY AT |
HIEHY IATT F AT W OqA I AT
F 1 & oA WRW WA g WAT 7 oW
sta & 1| & sAarn g s fam fawma |
T FETER § THT IAT TEDE a9
st &% femrd § wR q@ qu 90
g fa fofer fawrr w1 o mro 09 &
FAEATT | T AR A wEAT g
freag e sl e s s F amg 9
T FYT FT T TEY g1 FFAT FOAT
F FHL F BT, AT FAYT T FAFq

|
|
|
1.
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aF (aWaT #1 qIegr F F qF |
T 15,20,30 FTUS @ T FIF
Ty 1 argdd w719 3G v 5HY
TITHT FHITGT aGT FA g1 JOAA
7 R & a1 war | 39 fae w1 Andq
F¥aT g, # wwman g fv St wow 49 f5g
g maNg gdr St ITHT AFIITHF
ITT BT A FAT F/( )

SHRI H M. TRIVEDI (Gujarat):
Mr. Deputy Chairman, Sir, I rise to
welcome this Bill. In the circums-
tances which have been described by
the hon. Minister, I do not wish to
go over the entire ground. 1 supose
the Government was really left with
no other alternative except to take
over the ships and hand them over to
the Mughul Lines for continuing this
public utility service. This is a
service which caters tg the needs of a
very se nsitive sector in Maharashtra,
particularly so far as the industrial
labour in Bombay is concerned.

Sir, T would like to briefly touch up-
on the history of this service which
will illustrate what is in fact neces-
sary to be done. It is quite true that
the attitude of the Chougle Steam-
ships may have been a little unrea-
sonable. It was a British company
for practically 20 years before 1939.
It was run by the Scindia Company
for practically 25 years after 1939 and
during that period as well as in the
period prior to 1939 there were several
occasions when there were demands
for raising the rates to an economie
level to match up with costs,. I am
not suggesting that each one of
these demands shoulg be granted as
and when asked for. But what I
really want to get at is that while it
is necessary in this particular case
because il ig a passenger gervice, a
similar situation exists with regard to
Indian coastal shipping as such and
in relation even to ships which are
employed imn the carriage of cargo.
What is missing as far as the Govern-
ment machinery is concerned is a
machinery, a permanent machinery,
being available for periodic review of
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rates both in re.ation to Cargo and
in relation to pa senger fares,

Sir, one of the reasons for the slow
decline of this service over the last 40
years has been t!at rates have never
been allowed to 1iatch up with costs.
I am not suggesting that they have
never been, but t'ey have never been
done in time and there has been such
a time-lag in adju tment that the com-
panies who were running this service
found them to b¢ very unconomic.
The Bhave Committee recommended
an increase of 2( per cent but even
after the Governrient took over, they
found it necessar ' to sanction an in-
crease of 30 per c¢:nt in fares to the
Mughul Lines.

Sir, the second point which I want
to urge upon is tnat while it is quite
true that we may call upon public
sector undertakin;g to undertake cer-
tain public utilit'- services in public
interest and so o1, I do not think it
is proper to entrist Josing services.
It is not just Iike taking over a sick
unit. This was nt really a sick ser-
vice. It was not a sick unit which
was being taken over it i§ because
we want to maibtain a public utility
service in the interests of the people
of Konkan, who wvant to travel to
Bombay and bae:. While, therefore,
there may be symething to be said
for handing over or maintaining that
service through, s.the hon. Minister
stated, a public ector undertaking—
who have a certiin philosophy and
we subscribe to hat—,I think it will
be improper to in pose a losing service
on a public sector undertaking. What
I am really thinking of is that in
future Mughul I nes also, in contin~
uing the service may find that costs
are going up ani rates may have to
be readjusted,

I am particularly referring to this
because the histo 'y of this service has
shown that the State Government has
by implication ‘tacitly always sup-
ported all public agitation which has
been a matter of perpetual resist-
ance against fare increases and there-
fore it wou'd be much more so when
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a public sector undertaking is run-
ning it. I woulg therefore urge with
the hon. Minister that this particular
idea of having at least some perma-
nent machinery for a periodic review
of the rates to match up with costs
may be borne in mind.

The third point which I want to
urge is one of the features of the
Konkan Coast Service is, it has never
been really dovetailed with road
transport as far as these services are
concerned. Ag a matter of fact there
was g continuous decline from about
a tmillion passengers down to some
thing like half a million passengers
now. ‘'This has happened partly bes
cause of competition by road trans-
port services being run from Bombay
practically to the same points and
ports. What I would like to urge ™
now that a public sector undertaking
has taken it over it should be possi-
ble for the public sector undertaking
to git with the Maharashtra State
Government anq bring about that
necessary coordination with road
transport services which are also
State-owned, as far ag this particuls—
arey is concerned. It is going to be
impossible with two vessels, as some
hon. Members have pointed out, to
serve the whole area or serve all the
minor ports which exist on the Kon- -
kan coast. Equally I would alse
like hon. Members to remember that
it is not so easy and it is a very
costly proposition to add passenger
services and passenger ships. There-
fore it ig also unlikely that this area
will continue to be served by a lar-
ger number of vessels but in these
circumstances to the extent to which
these two vessels are gble to serve
the Xonkan coast particularly in
terms of selecteg ports on the Kon-
kan coast which are in a sense ports
of aggregation of passengers I would
suggest that a certain coordination
be brought about with the State
Road Transport services.

With these words 1 welcome this
Bill.
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SHRI BHUPESH GUPTA (West
Bengal): Sir, I have only one or two
points to make. You will remember
we have had occasion to discuss this
matter through a calling attention
notice anq we all demanded that this
Konkan passenger service should be
nationalised by the Government and
the then hon. Minister in charge of
the Ministry, Mr. Raj Bahadur, gave

us an assurance that it would be
done. Now it hag been done and we
welcome it.

A point hag been made about an
ordinance being issueq when Parlia-
ment was to meet. That is in the
context a minor point put the fact
remains that this has been nation-
aliseg in deference to the wisheg of
this House and also of the public
egpecially those who are suffering in
that region.

First of all, I would like to make
some observations with regard to
clause 10 of the Bill which provides
for compensation being paid. It says
that for the vesting in it under sec-
tion 3 of the ownership of the Kon-
kan passenger ships, and for the vest-

ing in it, under section 6, of the
rights specified therein, an amount
equal to a sum of rupees ninety

lakhs will be paid. In addition to that
they would also re-imburse the com-
pany to the extent of the expenses
actually incurred by it for the annual
survey of the Konkan passenger
ships for the year 1973. We do not
know yet exactly how much is like-
Iy to be paid T hope Mr. Kamlapati
Tripathi when he replies to the de-
bate will throw some light on the
financial implications of clause 10 as
to how much is likely to be paid in
all. It looks not less than a crore
of rupeeg is going to be paid for this
acquisition. Now, Sir, was it neces-

gary to pay such a heavy compensa-
" t{ion? When we discussed this com-
pany’s affairs we found that there was
a lot of bungling, mismanagement
and other things. It has been men-
tioned here also in the Bill jrregular,
unpunctual, undependable these are
the expressions that have been used
in connection with the assessment of

the service. There was g
double book-keeping and all kinds
of things went on. One is tempted
to believe that they were actually
trying to pass these things on to the
Government under the pretension
that they would not be able to run
the service unless some increase in
fare was given. Actually in their
mind they intended to pass this on
to the Government and get cash that
way. I do not know, but be that as
it may. Why should we pay Rs. 90
lakhs straightway as compensation?
The Hon. Minister shoulg tell us on
what basis the calculation has been
made on these two ships. It is neces-.
sary to take Parliament into confid-
ence. In this matter I find that
there iz a tendency now to acquire
such things by paying heavy com-
pensation. I should suggest to the
hon. Minister and the Government
that as far as the issue of compensa-
tion is concerned, now that the con-
stitutional hurdles have been remov-
ed in comparable circumstances, the
matter should be discussed with the
representatives of various political
parties in Parliament who stand—and
I underline the words ‘who stand’—
for the public sector and for nation-
alisation. I am not interested in hav-
ing prolonged discussions in this
matter with Jan Sangh or Swatantra
Party, who generally very clearly
and vehemently oppose nationalisa-
tion, because their point of view all
know. Those who stand for nation-
alisation—in fact, I have been plead-
ing for it—should be consulted when
they determine the amount of com-
pensation to be paid in the case of
nationalisation of a particular under-
taking or concern I say this be-
cause vigilance of Parliament is call-
ed for. Consultation with the repre-
sentatives in Parliament committed to
nationalization should also be en-
couraged in such matters. 1 know
that in many cases compensation has
been arbitrarily settled and colour-
able transactions have taken place in
this matter Fverybodv knows that
gsomatimes bribes are given in order
to influence those who compute the
amount of compensation in order to

lot of
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wangle unjustifi bly a
from the Gov :rnment
compensation. Vhat is the guaran-
tee? Shri Kemlapati Tripathi has
taken over thiz Ministry. I do not
think he perso ally has fixed the
compensation.  Well, it had been
settled earlier—by whom? I should
like to know . At what level, 1
shoulq like to know. How were the
calculations mace? These are rele-
vant facts. Novv, Sir, since we are
going in for developing the public
sector and foy the taking over of
such concerns w hich do net function
properly or are running to the detri-
ment of the public, it is necessary
that we pay mich better and more
acute attention to this problem of
payment of con pensation. 1 do not
have the time. Otherwise, ] would
have given an imendment, although
it would have ‘een rejected by the
Government, in order to register our
protest against the manner of giv-
ing compensatior: to a concern of Mr.
Chowgule who has behaved as a
swindler. Tha- is what we say, a
blackmajler. They want to black-
maijl the Gover ument. It was quite
clear. They lad the temerity to
issue ultimatum. to the Government
or notices to the Government saying
that unless a ce tain rise in the fares
was allowed, tiey would stop run-
ning the ship and the company
would not func ion at all. It would
not matter whe her the people were
put to greater hardships on account
of that. That was the attitude of
the company. IAr. Raj Bahadur and
his predecessor; in office more or
less admitted it But when we find
the provision ‘or compensation, we
are absolutely i the dark as to how
it has been settled. As far as the
Maharashtra Gcvernment is concern-
ed. T do not deny it, but if you take
the advice of the Maharashtra Gov-
ernment leader , you will find that
the Maharasht a Government are
combining with the Shiv Sena, for
example, in orler to carry on the
election campaiin and win it. It is
a scandalous thing. We are hearing
leaders speaking on national integra-
tion. ‘Chis morning we heard pep

large sum
by way of

talks on national integration. But
how is jt that the Chief Minister of
Maharashtra and other Congress lea-
ders, in order to get a seat in Par-
liament and otherwise also, have
come to an understanding with the
Shiv Sena? Is the Shiv Sena the
Congress? I would 1like to know.
Therefore, that Government should
not be relied upon. The Govern-
ment of Maharashtra led by Mr. Naik
is a disgraceful and scandalous Gov-
ernment by all accounts. It has no
purpose, it has no sense of inhibi-
tion; it is pragmatic in its worst
sense of the term.

SHRI S. D. MISRA: I3 it not the
Central Govermrment which has pre-
pared the scheme and also the matter
about compensation? It is not the
Maharashtra Government.

SHRI BHUPESH GUPTA; That I
know. I am coming to it. Whem
did they consult? Of course, the
Central Government.

SHRI KAMLAPATI TRIPATHI:
May 1 clarify to the hon. Member
that so far as compensation is con-
cerned, the Maharashtra Govern-
ment was not consulted? And is it
proper to go on condemning that
Government on the floor of the
House, when they have nothing to da
with this?

SHR1I BHUPESH GUPTA:
very glad. If I haq not brought in
the Maharashtra Government, the
hon. Minister would not have given
the information that he has given.
Now he will be subjected to attack.
Now, I say, let us not therefore talk
about the Maharashtra Government.
It is a disgraceful, disgusting nau-
seating, scandalous Government, nct
worthy of its existence. And I think
it is a matter of shame even to take
its name. You are very right, Mr.
Tripathi. He is very right when he
asked me not to take itg name be-
cause he himself is a little bit embar-
rassed and is ashamed. When I take
the name of the Maharashtra Gov-
ernment, he himself having been a
Chief Minister, knows about its trick

I am
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[Shri Bhupesh Gupta]

of the trade. I leave out the Maha-
rashtra Government altogether in this
thing since you have not consulted
it. But last time your predecessor
said that the Maharashtra Govern-
ment wag also being consulted. In
fact, certain views expressed by the
Maharashtra Government.

SHRI KAMLAPATI TRIPATHI:
It was about the takeover.

SHRI BHUPESH GUPTA: You
consulted them about the takeover?
The Maharashtra Government said,
we would not take it over. You took
it over. They passed on the baby to
you. The Maharashtra Government
has got good revenues and is suppos-
ed to be a prosperous Government,
and it has got some pull otherwise
also.. It was in a position to consi-
der whether it could take it over. I
am not going into it. The question
of compensation did not arise then.
I am glad you have not consulted
this scandalous Government., That is
the position because—I do not know—
it seems that between 10 a.m. and 5
p.M. Mr. Naik is a Congressman.
Before 10 in the morning and after
5 in the evening, he is a Shiv Sena-
man. That js what I say. Can you
deny it, Mr. Alva?

MR. DEPUTY CHAIRMAN: Come
to the Bill.

SHRI BHUPESH GUPTA: 1t is the
Bill. Sir, ships will be running
along the Maharashtra coast. And
the Maharashtra coast is under his
charge. They may be shipwrecked
any time and public life may be
shipwreckeq because such people are
occupying key positions there. Mr.
Tripathi, this is not U.P. Assembly,
this is Parliament. That is why I
say—you are quite right. I am
grateful to you. I will not mention
that Government any more. When
you are yourself ashamed of it, why
should I mention it and embarrass
you?

SHRI KAMLAPATI TRIPATHI:
Parliament is supposed to be more
considerate and wise.

|

|
|
|
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SHRI BHUPESH GUPTA: That is
why I am saying it, precisely because
of that—this is the wisdom of Parlia-
ment because it does not believe in
double talk. Frankly we speak here.
That is number one. And wisdom—
oh! You know very well. When I
talk about Mr. Naik, every syllable
of it is true. You know it very well
and you will not question in your
heart of hearts the wisdom that I have
spelt out,

SHRI
Pradesh):

MAHAVIR TYAGI (Uttar
They are your allies.

SHRI BHUPESH GUPTA:
are not at all my allies.

They

SHRI RANBIR SINGH (Haryana):
Are you afraid of his allies?

SHRI BHUPESH GUPTA: Since I
know Mr. Naik I would not like to
travel with him in the same train.

MR. DEPUTY CHAIRMAN: Come
back to the Bill.

SHRI BHUPESH GUPTA: This is
the Bill.

MR. DEPUTY CHAIRMAN: We
are net discussing Mr, Naik.

SHRI BHUPESH GUPTA: Then

you should tell us,, Mr. Tripathi, the
exact amount of compensation that
you are going to pay or you are
likely to pay under clause 10(2), I
have asked for this information
because I know how this compensation
has been calculated. We were getting
reports from various sources that
there was a move on the part of the
Government to pay him as much
compensation as possible because
having come to know that the
company was going to be nationalised
he has manipulated in such a way.
Having been here for long years
I know 'what the trend in such
matters is, how the whole thing is
matched by bribes and consideration
given to certain people responsible for
. settling accounts for compensation.
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Let me now ccme to clause 7(2) (a).
It says:—

“no claim or wages, provident
fund, pension, gratuity, cesses, taxes
or wharfage «r any other dues in
respect of an period prior to the
appointed day in relation to the
Konkan pass¢nger ships shall be

enforceable gainst the Central
Government Jr the Government
company;”

What about tle claims of wage? 1
would not put ererything in the same
category. If the wages are due to the
workers you should deduct this
amount from th¢ money you are likely
to pay for comrensation whatever the
amount, Pay th: workers their wages.
The workers shiuld not suffer. Now
you are taking it over. If they are
denied their wages you should make
it a point not o put a premium on
this kind of derial on the part of the
workers. You hould deduct their
wages from the compensation amount,
whatever it ii. And compensation
need not be paid in one lump sum.
You can spreac it over 13-14 years.
This Rs. 90 larxhs should be spread
over a period «1f a number of years
instead of makiing commitment to pay
in one instalment which is the impli-
cation of this 3ill. They can go to
the court.

Clause 8(3) provides for the
delivery of p.pers, documents ete,
relating to the Ionkan passenger ships
to the Central Government. Suppose
they do not @ it. What happens
then? There is no penalty clause here.
Therefore, alon; with this clause there
should be a pevalty clause that if the
papers are not delivered to the
Government ore would he liable to
imprisonment. Some such thing
should be pro ided; otherwise, it is
only a pious thing. And in this
connection the ‘elevant question that
comes to my m nd is as to why papers
were not seized in a surprise raid. Do
you think you are now going to get
the papers suit 'd to the company and
which will jrove your case for
reducing the comwpensation or for

making other calculations? That has
been our experience in the coal
industry and many other industries
which have been taken over. Here
since you are going on the basis of
an Ordinance what prevented Mr.
Tripathi or his Government from
ceilling the papers? As you yourself
made serious allegations against this
Chowgule company, why did you not
act in order to get hold of the papers
of this shipping company?

Sir, these are some of the sugges-
tions that I had to make at the fag
end. I do not know what would be
done. All the same I would oppose
the compensation clause. That js why
1 am here. I would vote against it.
I would ask for division on it. I will
divide even as one man on this clause
of compensation.

MR. DEPUTY CHAIRMAN: Al
right, when we go to that stare we
will divide. Mr. Joachim Alva.

SHRI BHUPESH GUPTA: My
friend, Mr. Alva, will be gpeaking
and I hope he will give some strength
to the proposition that I have brought
to the notice of the House.

“SHRI JOACHIM ALVA (Nomi-
nated): Sir, I beg to support the Bill
moved by the hon. Minister. T want
to congratulate the hon. Minister for
bringing his first Bill before the
House. He has been a very popular
Chief Minister in Uttar Pradesh. He
is a very experienced person and a
great lover of his motherland. He has
newly come into this Ministry and has
brought forward an important Bill
affecting the passengers. Sir, I hope
he will have a very successful career
as Shipping Minister before he goes
to any other Ministry.

Sir, India’s coastline is a golden
triangle. It has got three sides, the
third side being along Kanyakumari.
But the passengers are completely
neglected. Nobody is worried about
them. The British went on the P&O
which was going round the world.
They never worried about the
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[Shri Joachim Alval

p'assengers from Karachi to Bombay,
from Bombay to Kanyakumari, from
Kanyakumari to Calcutta and from
Calcutta down to Indonesia. They
have been completely neglected. 1
would like the hon. Minister to look
at the map of India and see that these
passengers are looked after. Qur boys
and girls have to go round and see
India. They must be helped to go
by steamers at subsidised rates and
see their great land. They should
even go to Pakistan which is part of
this sub-continent. The Scindias were
running ships from Karachi to Cochin
even after partition. What has
happened? 1 belong +to that part., I
have travelled as a small boy of seven
in steamers. We have seen passengers
going at midnight. Mr. Lal Bahadur
Shastri once came with me and saw
Karwar. He said “It is one of the
beautiful harbours of the world. 1
shall provide a dumping ground so
that passengers can stand there”. It
has not been done till now. The hon.
Minister should seriously consider
this. He wanted to give us a railway
line of 90 miles. But he could not do
it because the Egyptian war came.
What are you doing now for these
passengers? Every time I saw Mr. Raj
Bahadur, I asked him about the
difficulties of the passengers coming
from Cochin. The passengers are
poor. They cannot afford air travel
from Bombay to Cochin, Bombay to
Mangalore and Bombay to Karwar.
They have not got the money. They
pay Rs. 50 or Rs. 60, one-third of their
salary every month, for the buses.
Nobody seems to worry about them.
Here is the Konkan ship. For the
first time in the history of Indian
Constitution, we have taken over a
company registered in Goa. I happen
to know Mr. Chowgule. He is the
richest man in India. According to
the income -tax returns, he is the
richest man of India. With all fanfare
he got the ships. He toock Mr. Naik
to Yugoslavia and got the ships. Now
what is the position? How do these
things happen? The poor people along
the coast were being benefited by this
service. 'The boys used to come in

the morning and go back in the
evening, The fishermen were also there.
You will not find any dishonesty in
these people. Now they have to go
by buses. Nobody seems to worry
about them, My friend, Mr, Trivedi,
is sitting behind. He was part
of the Scindia Steamship Company.
They were running ships to South-
east Asia, to the Atlantic and the
Pacific. But what about the western
coast? Now the Chowgules have
also miserably failed. You have
mentioned Rs. 90 lakhs. But how
much did they pay for both the ships?
Anyway the passengers on this golden
triangle are not properly locked after.
I was a member of the Haj Committee
for six long years. We had bLeen
sending out 30,000 people by the
Mughal ships, Now we are sending so
many Haj pilgrims. Even Mohammed
Ali Jinnah could not send so many.
The Government of India have
brought wonderful ships for the use
of Haj pilgrims. These things the
Muslim League does not mention.
But see what our Government has
done. It has done what no other
Government in the world has done.
It sent such 3 large number of Muslim
pilgrims from India to Haj. But now
you are not worried about these
bassengers. I want you to do
everything with regard to these pas-
sengers so that they can have better
travelling facility. What do we want?
We want better ships. 1 mentioned
it on the last occasion, I do not want
to mention it now. Scindia Steamship
was once going to be drowned. It
was not going all right. They did not
pay their engineers well. Only the
managers and contractors built lovely
houses for themselves on the beach
side. My friend, Mr. Trivedi, said,
make the land richer, and then....

SHRI H. M. TRIVEDI:
not say that.

No, I did

SHRT JOACHIM ALVA: You meant
that. Anyway, don’t disturb me. I
did not interrupt you. Now I want
to know from the Government what
it is going to do about the passengers.
The Government makes so much of
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money from pos! and telegraphs. It
makes a heavy money. Here are
people running cnips in the Atlantic,
in the Pacific, in 3outh Asia, in Japan,
all over the wor 1. But they are not
worried about tF =z poor pecple, It is
the right of the Government fo take
it over into the »jublic sector. Let it
not be impaired 1y these motives. No,
we shall run it for the sake of the
people. ...

SHRI H. M. 'RIVEDI: Mr. Alva,
one of the objectives of the Bill it.
self says—if you read the Objects of
the Bill—“to rur them on no-profit-
no-loss basis”. For your informa-
tion, the Scindi: Steamship Com-
pany continued :ervice. . .

SHRI JOACHIV ALVA.: Please do
not interrupt me Don’t be very sen-
sitive. You mu.t be tough-skinned.
You have come to Parliament only
recently.

We have got ships running bet-
ween Asia and Africa. Where are
the ships now? Then there are sail-
ing ships from Arabia, trom Africa,
to Cochin, Ma igalore, Malpe and
other places. I jemember 1 have got
a small painting. About 200 pieces
of furniture 1 gave the shipping
company. Then I was told all the
furniture was tlrown out. When a
ship goes, they ake care of all the
furniture. They bring so many
beautiful thing . Nobody knows
about  their nsurance. Nobody
knows anythin:. We have got a
moral duty towards shipping. These
ships have been our mainstay. These
old ships have goe down. They car-
ried our ancient Hinduism to a Mus-
lim land like Ir donesia. Where are
our flags now? Where is the flag of
Hinduism? Not n Scindias. Not in
Birlas. Not in Tatas. Our ancient
ships were lost fiom the Cochin Port,
from the western coast, from the
African coast. "¥e conguered no-
body. I hope th, new Minister, able
Minister, will bring forth a proposi-
tion where the 13ill will be only for
15 small steam:hip companies with
no more than 1)0, 200 tons, These

|
I
!

\

people cook there,

They eat there.
They carry luggage.

What about the poor men? From
where do they get money? We MPs
can afford it. Even we can g0 be-
cause we have got passes. Other-
wise, at least I cannot afford it, I
cannot go. 1 would request the
honourakle Minister to see that at
least next year, right next year, at
any cost, more steam ships carry
pbassengers on the western coast from
Karwar. It is one of the most beau-
tiful harbours in the world. These
ports are neglected altogether, There
is no steamer going there now., We
want the Minister to see that ships
come to Cochin, Karwar, Mangalore,
and Malpe so that the poor people
can take advantage of it. We are not
rich people. India is not for the
rich 'man. In the olden days the
bassenger could take £ 100 worth of
beautiful things which he can never
do now. Unless you provide for them
our country cannot be put right. And
these companies will remain like
this. All the rich men want to be
ship-owners. Who gives them the
money? For that there is gne Ship.
ping Development Corporation.
Whose money is it? Is it their grand-
fathers’ money? It is the money of
the people of India It ig the money
of the poor man of India who pays
it as tax, But who takes that money?
Birlas have taken that money. Tatas
are taking that money. I met a man
in Calcutta. I told him: “Youy weTe
an ordinary fellow the other day.
But you are a ship-owner today.
What has happened to you?” He said:
“We do like that”.

Sir I have been on board the Duf-
ferin. Young boys come there. They
say: “Good evening”. They will ke
asked: “Are you prepared to jump
into the water when you see a man

there?” They will say: “We will
have to think it over”. Then they
are not taken to Dufferin. But there

are some Harijan boys who will say:
“Yes, we will jump into the water”
These boys become Dufferin  toys



275 Konkan Passenger Ships [20 DEC. 1973 ] (Acquisition) Bill, 1973 276

[Shri Joachim Alva]
after three years or four years of
training. And they will be paid
Rs. 1,500 or Rs. 2,000. Then they will
ask: “Please give us 4obs on the
shore”. Then who will run the
ships? This is a racket which we
have to stop. Our boys, like English-
men, should sail around the country
all over the seats upto Indonesia.
Only these 'men can build up our
shipping industry and build our coun-

try.

st wramfa faad : wlEe,
7 sarar 9 T w2, A A ART
FT FaTg T AT A

o A FfAg@m s @rar f5 @
g § @9 1 WA InEgT |Y ¥ T
f& Foyoa &7 2 T g, 3@ A AKX
qrAHTg TeAT A Fgr i gw A fearge
FET ST F FIGUA TT N AL AT F
gw Fzfee ¥, gawde € 93 7 A,
zafqq o Q@87 @1 g qg AT AT
T FT W@ g |

gft oF FJA #AAT gdr {5 37
FEeT] A IWAE FEEHI T 1 AT
25 r@ OF FIFAT AT, IAFT IF
wgra g3 war o Afgoy’

SHRI BHUPESH GUPTA: How
much?

SHRI KAMLAPATI TRIPATHI:
One ship named Rohini has gone
down and they got a compensation
from their insurance company to the
extent of Rs. 1,25,00,000. That was

referred to EAA IFAF  WA-TTAFI
gz fa g SfEw 90w

3TF! T@T ¥ | by the Hon. Minister
there. My personal opinion is that
no compensation is to be given to
anybody. Moreover, whenever you
acquire a gervice of public utility why
should there be compensation paid?
But Constitutional requirement is
there. You have to pay a reasonable
amount as compensation.

SHRI BHUPESH GUPTA; Nobody
says that.

SHRI KAMLAPATI TRIPATHI:
All right. This is the amount which
is supposed 1o be decideg at the
highest level.

SHRI BHUPESH GUPTA: What is
that highest level?

SHRI KAMLAPATI TRIPATHI:
You can understand in a Parliamen-
tary Democracy what is the highest
level. 1 need not teach you that.

SHRI BHUPESH GUPTA: Is it by
implication the Prime Minister? The
hon. Minister was very kind to me
and said that I understand which is
the highest level. I do not know what
is the highest level. I should have
thought of you as the highest level.

SHRI KAMLAPATI TRIPATHI:
There is a higher level than myself.

SHRI BHUPESH GUPTA: Higher
than the highest.

SHRI KAMLAPATI TRIPATHI:
That is Cabinet and also we discuss
these things with so many Depart-
ments like Law Department, Econo-
mic Affairs Department, etc.

SHRI BHUPESH GUPTA: These
are not levels, But you said Cabi-
net has done it.

SHRI KAMLAPATI TRIPATHI:
But you are going to oppose it.

SHRI BHUPESH GUPTA: But after
knowing it, I will have sympathy for
you.

SHRI KAMLAPATI TRIPATHI:
Never was this procedure adopted
that a Member who stands for pub.
lic sector should be consulted in
giving compensation. It was never
adopted up till now. I think your
suggestion is good and I will think
it over. ‘

SHRI BHUPESH GUPTA: Think it
over.
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Mr. Tripathi, r ever did I think that
the Chief Minis er of UP will come
here to run th( ships. Never dig I
think so.

SHRI KAMLAPATI TRIPATHI:
There are so many things which you
would never have thought, but, they
have happened.

S qgo o a7ar: AR, wHT T,
UF 99 #FH F F 1 (Interruption)
aT gF AT | F FIIAT AFEA AT
TT EHRT AF W0 957 | § F47 78
S1AAT AT E 5 & Frgde & vaey §
T Fg Wi §, § T S(OAAT AEAT
I d7 & s g FH A0 OEN
g1 fF 1% o7 § 3fafuois 477 2,
HIHT A0 § AT FAGS Fq & AT AT
g FmoaTy fFr g

st wranafey f@ady o & mah
Fg @r a1 fx 59 Qaafaa aqq 5T
AT 37 Fe1, ATz de, I9TRE
§o7, IR wAA, IAA YA, 71 %@
F& goee Az 97 13 7 g 5
3AFT 90 TG FT FEAANT 2 F2q7 5077 |
73 g0 AT Te & TF AT For fw

o5 A FAT X WE | That

is the expenie of the survey
and it will be »aid by the Govern-
ment only wher the Government is
satisfied that thi'se things have been
done. i

SHRI BHUPESH GUPTA: Why
don’t you say tiat? You have said
in the Memorandum that it is about
eight lakhs.

st sAaaft faardt : g7 ITEY
It av dfeedyee F Az £ 37 0

oF T3 WY FI0F fF 7z 7w A
A % 9 wrwagew 3 A ) AIA-

g ey e wwaraT fenm @
A% g8l ¥ 7 Far gawy fawr s
TH g3 FT Al T & SR a9
1 dr ogawr famr wmar
On more point about the penalty
clause.

SHRI BHUPESH GQUPTA: What

does it say?

MR. DEPUTY CHAIRMAN: He

probably read up to 13(2) only.

SHRI KAMLAPATI TRIPATHI:

Then penalty clause is clause 14. It
says:

“(c¢) wilfully withholds or fails
to furnish to the Central Govern-
ment or any person specified by
that Government, any document, or
copy or part thereof, relating to
the Konkan passenger ships or
any of them which may be in his
possession, custody or control or
fails to deliver to the Central Gov-
ernment or the Government com-
pany any assets, books of account,
registers or other documents in his
custody relating to the Konkan
passenger ships or any of them or
copy of the relevant part of such
documents, or. . .”

SHRI BHUPESH GUPTA: It ig all

right., I have read it.

SHRI RANBIR SINGH: Now he

says he hag read it.

it waamfa famsy . 71 7z TR
FAT IEE WN9E 20

IR AT A OF AT FAY o o
gar fowr  T9ET ®IF 30 TWEE
s #< (g 87 qgA & R
feqr ar fF 7o fAn @R fode
¥ &y oft WY FoaiE 3 3T S Frav
fF a8 T AT AFAT & WX TLT A
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9 93, 497 T, AT F SES
g% | B q@ WA FIZ wF ]G M4
ar g @ f& 3 i 3@ § 1 gg A
3w & fr . afeds JeT F1 A
g, & W @Y grfez difeq sa% N1a
TE, g AT S A D LT HEA A
T 30 TNEZ AW AT | AU
T FEHRIT FT TE FgAT 41, FHT FT

AR A CUR AR ELE A TRE L 6
foFaY greaz FFeT &1 AT 2 UG
afaw T sas fFwaar . fEaar
FEW 23, AV T3T AT TAZ I i
%z 7 afeqs 32T v° A9 A@FAT )
I X AT FHIEM &1 AL A &Y
Fasr wifafa, A% Fw e@gmw w
qg=aq &1 gfaam 2 37 G, A e
JAAT FAR! FIA T A7 | A AT
W =3 F uE uF =iy fwar wm g
a1 f6 ¢F afies J%eT 2, 32 92 A
WA am | g9 § i ufaw

SHRI BHUPESH GUPTA: Wages?

sft saaafa f@aadt : oereEs
&1 Y & 798 wg 91 § frfea zwa ag
I AN & g ¥, 5eEl TR 9T ZART
qR g # A far mar R oo ag
fa=ne &< faar 2 i gasr d=qd 4,
gifa¥z wz 1, fwqar s 3% agi
AT B, AT FAT T2 TET AT 2 AR
wE qAS ATGA F AT TTART FT 3T
1T g w fear @1 £ 3999 w9 A
faar § fafer Saadz % & | F07
70, 71 TG AT T I IHAT 2 |
g W TR AN Wt |@OF A
qq Ag &A1 fAar a1 | T4 g A
Toar § w7 fear w20 w70, 71
MY ®IAT AFTUT 2 | qT 70, 71 A9
%o Tz faar sem zAF FEAMT T
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Then it will be paid.

SHRI BHUPESH GUPTA:
wages?

SHRI KAMLAPATI TRIPATHI:
They will get the same as they got
previously. ...

SHRI BHUPESH GUPTA: What is
due?

SHRI KAMLAPAT! TRIPATHI:
I told you that provident fund, etc.
is being deposited with Moghul Lines.
I will keep that point in my mind
that the labour does not gsuffer.

MR. DEPUTY CHAIRMAN: The
question is:

About

“That thig House disapproves the
Konkan Passenger Ships (Acquisi-
tion) Ordinance, 1973, (No. 4 of
1973), promulgated by the Presi-
dent on the 7th November, 1873.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The

question is:

“That the Bill to provide for the
acquisition and transfer of the
Konkan passenger ships in order
to serve better the needs of the
maritime passengers of the Konkan
coastal region and for matters con-
nected therewith or incidental
thereto, as passed by the Lok
Sabha, be taken into considera-
tion.”

The motion was adopted,

MR. DEPUTY CHAIRMAN: We
shall now take up the clause.by-
clause consideration of the Bill.

Clauses 2 to 9 were added to the
Bill.

Clause 10 (Payment of Amount)

SHRI BHUPESH GUPTA: Sir, the
Minister said that he will consider
our suggestion when he fixes the
amount. 1 suggest that the reople
who are committed to public sector
should be consulted in the matter of
fixing the amount. The Minister
conceded that he would consider this
new suggestion. . .
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SHRI KAMLAPATI TRIPATHIL:
I said that this g -ocedure was never
adopted. Now ywu have suggested
this. I will keer it in mind.

MR, DEPUTY ( HAIRMAN: He said
.hat he would ke¢p it in mind. ..

SHRI BHUPES 1 GUPTA: He said
that this was not the procedure. He
8 quite right. But after that he
added something Why is he going
vack?

SHRI XKAMLAPATI TRIPATHI:
I am not going baick. I told you that
1 am not going ‘o consider this sug-
gestion at this s’age?

SHRI BHUPE:!'H GUPTA: What
will you do?

SHRI KAMLAPATI TRIPATHI:
I will talk to you. .
(Interruptions)

SHRI BHUPE!H GUPTA: That is
to the point. This is the Uttar
Pradesh Congres; style: I will talk
to you I shall talk to Yashpal
Kapoor, 1 will 1alk to Bahuguna or
1 wil] talk to Strimati Indira Gandhi

... (Interruptions). Anyhow, I do
not want to press for division, But

MGIPND—1541 RS—RS I—30-3-7T4— 595.

this clause should be separately vot-
ed upon.

MR, DEPUTY CHAIRMAN: Al
right. The question is:

“That clause 10 stand part of
the Bill.”

The motion was adopted.

Clauses 11 to 20 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI KAMLAPATI
Sir, I move:

TRIPATHI:

“That the Bill be passed.”

The question was put and the mo-
tion was adpoted.

MR, DEPUTY CHAIRMAN: The
House stands adjourned till 11 o’clock
tomorrow,

The House then adjourned
at forty-five minutes past five
of the clock till eleven of
the clock on Friday, the 21st
December, 1973.



